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RESOLUTION™ RE. CROSSING OF
THE FLOOR BY LEGISLATORS

Shri P, Venkatasubbaiah (Nandyal):
Mr. Deputy-Speaker, Sin with your
permission, | would like to move the
following Resolution....

st T dow qrew (ITOEET)
I a1 F N ) W A
I I T FT ATH TE & HAG
FATHT AT YA AT IF FT HEGH  qHAA
HG |

st §o FETREAGT: TEH AT A
THo THo TTo FI a=y &fAT 1

oft TR Ja® aEE: 1957 F A9
v wAT # § 1 8 wAY gF A faear
gl g% | oTA 9 FUG AN AT
ax wre & frear g § 1w for =
SEGTE FT ATH FUT T FrAv wifgd |

Shri P. Venkatasubbaiah: I move:

“This House is of opinion that
a high level Committee consist-
ing of representatives of political
Parties and constitutional experts
be set up immediately by Gov-
.ernment to consider the problem
.of legislalors changing their
allegiance from one Party to an-
other and their frequent crossing
of the floor in all its aspects and
recommends to the Government
the evolving of a special machi-
nery and the taking of effective
measures by suitable legislation
to arrest this growing pheno-
menon which is assuming alarm-
ing proportions so that the coun-
try can function on sound and
healthy lines of parliamentary
democracy,” .

While commending this Resolution
40 the House....

Shri Eanwar Lal Gupta (Delhi
Sadar): You are closing the doors of
the Congress.
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Shri Piloo Mody (Godhra): This
h_ypoerisy is mauseating.. (Interrup-

tion),

Shri P. Venkatasubbalah: Why is
Mr. Piloo Mody, the Chairman of the
Bhim Club, so very impatient?

Mr. Deputy-Speaker: Let him con-
tinue his speech. Mr, Mody, yester-
day, you had crossed the floor and
now you are on this side, I am not
sure about you. (Interruption).

Shri Piloo Mody: Why do you think
I am objecting to this?

Shri P. Venkatasubbalah: I request
the hon. Members to hear me with
patience,

Sir, this is a very important Resolu-
tion. This matter is engaging the
serious attention of not only the Mem-
bers of Parliament but also the con-
stitutional experts and the people who
believe in healthy parliamentary
democratic system functioning in this
country.

After the Fourth General Elections,
a new phenomena has emerged with
all its political implications. (Inter-
ruption). The Congress which held
sway for the last twenty vyears....
(Mnterruption). I do not like this
running tommentary,

Mr. Deputy-Speaker: Order, order.

Shri Piloo Mody: This is not a
serious matter at all. If you want
to discuss this sort of a thing, by all
means, you do it. But let us enjoy
it in the process.

Mr. Deputy-Speaker: You will get
an gpportunity to speak. Let him
continue his speech.

Shri P. Venkatasubbaiah: After the
Fourth General Elections, the Con-
gress Party which held sway for the
last twenty years over the entire
country, except in two or three States,
and at the Centre, had to be content
with sn absolute majority in only
certain States, like, Andhra Pradesh,
Maharashtra, Mysore, Gujarat, .
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[Shri P, Venkatasubbaiah]
Madhya Pradesh, Assam, Himachal
Pradesh, Haryana, Jammu and Kash-
mir and the Union Territories of
Pondichery, Manipur, Tripura and
Nagaland. In the rest of the States,
except in Kerala, the Congress has
emerged as the single largest political
party....

17.09 hrs.
[SErr G. S. DuruLon in the Chairl
it waT wwW | Fgl d AW
& o g s w7 W feeely
am w® FWE 7
17.09 hrs,

Shri P, Venkatasubbaiah: Delhi
also, Even in Madras, the DM.K.
Party with the help of a super magi-
cian, Shri Rajagopalachari, had
entered into an electoral alliance....
(Interruption).

Shri Somavane (Pondharpur): Shri
Mody’s money is jingling.

Shri P. Venkatasubbaiah: They
succeeded, to some extent, to avoid
the multi-cornered contest and the
DMXK. Party came into absolute
power there.

Shri 5. Kandappan (Mettur): A
healthy political strategy.

Shri P. Venkatasubbaiah: This
phenomenon clearly shows that in
most of the States where the Con-
gress has been returned in absolute
majority. ...

Shri S, Kandappan: Doubtful
majority.
Shri P, Venkatasubbalah:

people had showed their positive
inclination towards the Congress
regime for tlie coming five years. In
places where the Cobngress.. (Inter-
ruptions).

Shri Hanumanthalya (Bangalore):
May I appesl to you? The interfer-
ence by some Members js becoming
rather very Irksome. I would appeal
to the hoa. [j ntlemen to observé some
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kind of restraint when another col-
league is addressing. Even jokes
overplayed look ridiculous.

Shri Piloo Mody: Don't you think
that legislation should have the same
sort of responsibility?

Shri Hanumanthaiya: I would
appeal to you, Sir, to contro]l this
interference.

Mr. Chairman: Let the hon. Mem-
bers not interrupt him when he is
speaking. He has just begun his
speech,

Shri P, Venkatasubbaiah: As I was
pointing out to you, in all the States
except Kerala and Madras, the people
may not have shown positive inclina-
tion towards the Congress but they
did not repose their confiderice in the
other political parties as the Con-
gress has been returned as the largest
single Party. That, our friends can-
not deny. It has clearly demonstrated,
it is an ample proof to show, that
the people by and large—I mean, the
electorate—have still confidence in the
policies and programmes of the Con-
gress; maybe, they might have been
unhappy with some of the leaders of
the Congress Party who have failed
to implement the election manifesto
and the basic policies of the Congress
Party.

Shri
policy?

Piloo Mody; Which basie

Shri 8. Kandappan: He can discuss
this in his Parliamentary Party meet-
ing and not here.

Shri P. Venkatasubbaiah: Soon after
the Ministries were formed in all
these States, in West Bengal and
Bihar, one sjgnificant factor had
emerged and that is, there again the
political parties had to form the
Ministries under the Ileadership of
erstwhile Congressman, Shri Ajoy
Mukerjee in West Bengal and Shri
Mahamaya Prasad Sinha in Bihar.
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“That clearly shows that still the Con-
gress and the Congress ideologies
could very well be acceptable to the
electorate, and that is the wvery
reason. ... (Interruption).

ot T Juw aEE . TEAM F
Fagrarr A7 gar & faw  fadreor
Fr gew@ gl

ot ofiy o Ay (FMA) ¢
+4T Ig AR & 7 HT ATAEE w9
AgAe T gu ¥ °

Shri P. Venkatasubbaiah: After-
wards, a new era has begun, the era
of Mr. Raoc Birendra Singh, Mr.
«Charan Singh and Mr, Govind Narain
Singh, and with this era, the era of
-defections has also started.

Shri P, Viswambharan (Trivan-
drum): Who is going to defect at the
Lentre?

An hon. Member: Mr. Chavan:

Shri P. Venkatasubbalah: These
defections have taken place on a large
scale basis. It is not as though indi-
vidual legislators have defected to
-one Party or the other as it was hap-
pening some years back. Here the
people who have been elected on
particular programmes and policies
and on a particular symbol which has
won the confidence of the electorate,
have defected on a large scale. Now,
what is the number of defectors? The
number of defectors from the Con-
gress to the other political parties is
100, and there has been the reverse
process also; from other parties, 64
‘have defected to the Congress. Here,
I want to highlight a particular point.
Out of these 100 defectors, the majo-
rity of them have found place on the
Ministerial Benches,

ofy vy s oW wHE o X
wNF Agar w fafreadt q@war ?

ot v e mew ¢ Wit qret
A Axfag o fafafec aff T ?

Y gow fag werelt 9wl ¥ o e ger
oY &, ¥ 99 A whiw el ¥
aifAs w2 & feqe: eftee am fan
T |

Shri P, Venkatasubbalah: In your
State of Punjab, Sir, all the defectors
have found a place in the Cabinet
barring one or two exceptions. So, I
would submit that the Congress can-
not be accused of that. None of these
defectors, whether we call them defec-
tors or anything else, have not found
a place in the Cabinets. I stand firm-
ly on my ground when I say that
none of these 64 defectors....

&t vy fewd (%) : W @
THRT FT AFT ! K Ew oA A @@
g TRE Foar g f& s qef
T Ho wHTIH & & A F ®w A
qAT, WAWT T H FAT iR
ardf ¥ wemr far | AEATE @R
Tgx & fF w9 #r tigw A #<
aFY | w Ag T awa 7 & uEw
FTEE F 9 HT aTHEF |

= o fag (QET%) ¢ ¥ T
gfarorr # gary dyeg st @ g,
Yo ¥ gATL ey wEH @ 1w |

Shri P, Venkatasubbalah: Shri
Madhu Limaye was not here earlier
and, therefore, he has missed my
point. 1 am narrating the events
after the Fourth General Elections.

oft iy syeror avoddt: ST
F 3T Ero g & W A AL ¥

ot wy fod : w10 WfEAT W1 AW
Y A3 E P O aF w7 AT w4 ¥
fag & mar & FTHr g

st wifi e Trwddy : qg WMo
Afgm &y & A ww § ?

it T fww qraw : aAfy AgET,
AT s AT e &1 % oF qrad
% VT ISTT WTEAT § 1 (.wnr)
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8hri Ranga (Srikakulam): When
a Member rises on a point of order,

the Chair has no option but to hear
him,

Mr. Chairman: There is no point
of order.

Shri Ranga: He says ‘Vyavastha'
It means point of order.

8hri Piloo Mody: ‘Vyavastha” means
point of order.

Shri Randhir Singh: How can he
raise a point of order now? What is
his point of order?

Shri Sonavane: What is the point
of order?

sft T ¥aw g ;. § fAdww
w0 owAmEn Z fF 1948 ¥ wiE
Hrafaee nd & Wy gaw Fw ¥
W T | T IR TR A -
&ar ¥ gEfEr T T BT AT
9T | I I F1 HWE, A § I 9T
TaAfE WA L ww ¥ oW R
wmaT-dfgar @y e §

wmfa A : 9g THET AR
qrdT g 2

Shrimat] Lakshmikanthamma (Kha-
mmam): This is not a party pro-
blem at all.

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): May I submit to
you that this is ridiculing the proce-
dure of the House? When an hon.
Member knows very well that he is
not raising a point of order, he still
gets up and says that he has a point
of order; I submit that this is an
abuse of the procedure of the House.
He should not be allowed to do so.

Shri P. Venkatasubbaiah: [ can
very well understand the difficulty
of the Members belonging to the
Opposition.

e
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8hri §. Kandappan: This is to pro-
tect democracy and not to protect his
own party. The intention of the
Mover as he said in his speech to-
wards the beginning is to preserve
and build up healthy democratic con-
ventions in this country, but he has
proceeded to speak in the interests of
his own party; that is not the purpose
of the resolution.

Shrimati Lakshmikanthamma: May
I just say one thing?

Shri Piloo Mody:
point of order?

She knows the:

Shrimati Lakshmikanthamma: I
want to appeal to hon. Members....

Shri Plloo Mody: I would not allow
her to speak without a point of order.

Shrimatj Lakshmikanthamma: 1
want to appeal to hon. Members....
that it is not only from this side that
this suggestion has been made. Even-
Shri Bal Raj Madhok has written a
letter to the Congress President. T
think even in other countries where
there have been such defections, they
have come to some understanding.
History tells us that they have come
to some understanding with the agree-
ment of alj the parties. So, why
should my hon. friends not be patient
to listen to the hon. Mover?

Shri S. Eandappan: He is trying to-
defend the Congress Party. It is not
proper.

Shri P. Venkatasubbalah: It is
only a statement of fact which I
have made, which became evident
after the fourth general election. I
am telling the facts. There is no.
exaggeration in it. I have been quot-
ing figures to show that defections
from the Congress on a large scale
have gone on on certain motivations.
I was basing my argument on that,
that the defections that have taken
place were based on that. Can he
deny that fact?

fAewxamgw: gEOEE v
= g EeT?
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Shri Piloo Mody: This obituary
should not be allowed here.

Shri J. B, Kripalani (Guna): May
1 suggest that the gbject of this
Resolution is to establish healthy con-
ventions in this country? I never
thought that the object of the Resolu-
tion was to blame one party or the
other, who were responsible for intro-
ducing this kind of stealing of Mem-
bers, whether the Congress or the
Opposition parties. The thing is that
people have, as a matter of fact, for
purposes which are best known to
them and generally for selfish pur-
poses, left one party or the other to
join another party. The whole object
of the Mover is to bring about healthy
conventions so as to see that such
things do not take place. For that
he need not praise the Congress or
blame the Opposition parties. I am
only requesting him that controver-
sial matters need not be introduced
in this discussion. Let us see what
is to be done to bring about healthy
conventions in our political life. That
is all,

o tmaqroE () - TOdEr
77 fa@ § g% wEAd WX gw
IRW AT R E

6hri P, Venkatasubbalah: With due
respect to Acharyaji, my intention
was never to hurl any charges against
anybody.

Shri Piloo Mody: Only his language,

8hri 8. Kandappan: Your intention
is different....

Shri P. Venkatasubbalah: Let him
please hear me,

Shri 8. Kandappan: You do not
claim anything for the Congress?

St wae ww qew ;o aF qA
FEA ARATE | T aOF ATRANAA &1
warw & g rauad § 39 g3
¢ | e, wrard off gz e E,
guar f 9aT gt qf, Ivw ane P

frad®t dqaadr € ag g N
g. .. (saam)

Shrimati Lakshmikanthamma: How
can You blame her? She is indepen-

dent.

Shri P. Venkatasubbaiah: This is
an unhealthy phenomenon in the func-
tioning of parliamentary democracy.

wwmfa agwg : 4g geE W
fenrfrdt & spew =t § & o ¥
F A=Y 7 fear oy | w1g A ard
AT | I FT A fow | o wT
T ol aw wry oY wg AT )
Shri Ranga: Let him address him-
self to the Resolution.

Shri P. Venkatasubbaiah: This has
attracted the attention of politicians
and also many people who are vitally
interested in the working of parlia-
mentary democracy. Let me just
quote a statement made by the Prime
Minister.

it 7y fowd : soUw wERT,
F1 $w o ¥ gy F om yfrdr
SIEAT FT T IS @I E |

Ig qgW I A qwA Y, WK
Ak ¥ ¥ syEedr w1 g ¢ Fand
... aTaE FAwT, & faw ) adteg aw
TARE!.... (sowema) .. ..
weqy AEEE, W9 9ma § fe faaw
e W dfaam o gwr Tanw famw
# wY swrear o7 g5 IIvar AW o
e wre i am ga A, L

Q% ST \req ;0 RE ey
qﬁgl""

sit ay forrd : w9 woaw T E 7
e WET Agi 45 gL R. .. ...
(saaqra) . . . . weum wET, 5 fawe
AT O v ¥ ffod aw §

2
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Mr, Chalrman: Two minutes are
left now. Let him finish his point
of order within a minute,

ot 7y fawd : & 9 AT AT
o T F |
AW WEEd, §R® Ag et

s g, s ¥ fF @ afesmw
¥ qg@ wg WA OwW FET
§ ™ wfm F TR ¥, A
¥I@L &, g9 & FH FW £
T ¥ T IW W& T qGH TG QN
gEAT € | wq § a1 W ¥ ! oweq
wEEg, ¥ wgEE A SATAMT § Ag
gy frae) & faars § o gy &
faars & |

Shri P. (3. Sen (Purnea): It is too
late to raive a point of order. The
Mover has been allowed to speak.

oft vy foordt : & felt aww o
IST AFATE | AT 376 9TQ ¥ Aforg
frgwt #1 1 99 # fomn & fe frgel A
dfaum & g SIEAT FT IF ISAT
A FFAT RN ..

st o o AW : Y TEX | TEY
FsUT? WA IT FT AW AL T @

st vy fwd : wre omw A
FATEX § AT A T FY @Y F fAw dae
ARIERICEIE IS (L I
gfrg 1 ... (z7aavx)
ST He1aq, FAT a8 9947 q1gT g ar
# qgm & fag dA<E )

Shri Randhir Singh: Let him finish

his speech. Then you raise the point
of order.

awfR W : 9 fEg

@t g fomd : ox o 3y g7
awt at, s ?
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awfer wgaw ;oW AR S
wifrg

st wy el Y mmy 9+ frdfra
#ifag

¥ qg ww & @ 97 fF w9
TEITH FY AT 3 Afdw | @ X ag
TFgd & fF TU ¥ g5 #7 a4 W
ST agi & 95 FT AGE AT, FOET
fRodg, ga & I ¥ qgovaE g1 o
# oo FTAr wgar g i wm afaana
T 9T 819 82 3| sifag | gt
oréq &1 WL £, ..

Shri Amrit Nahata (Barmer): I
rise on a point of order.

Mr, Chairman: The hon. Member is
already on a point of order. TUnless
that point of order is dealt with, there
cannot be another point of order.

st wy fomg @ gy fqamE &,
T A AT FT HOE § @ Hig-
fafacs 1| gafag agt foaw aeer 2w
q-A9Y AT AT F GAE I@HA Y
AT @ & 396 ghafalr §

=it ot fag :amEw, ag Y A
RE o ew @ Eagag A
I @T ¥ FE AT )

TF WG qTE W U A
qIF WET L. ...

ot Ay faRd : aEE AF wE
97 QTEE AT WET 4G gAT. ...
(egaemr) src wq &= ¥ R Al
ar % 3 faqe ¥ |98 T g

Shri Randhir Singh: You are a

Lawyer. What is this point of order?

Mr, Chairman: Let me listan I

heve my own discretion



19077 Floor-crossing SRAVANA 20, 1889 (SAKA) Starvation Deaths

by Legislators (Res.)

o Ay fowd : & Faw wmEd &
firaran g 1 B oY Qe &, 99 9 e
giruomas1 ¥ mgraard fF:

“The House of the People shall

consist of not more than 500 Mem-
bers chosen by direct -election

from territorial constituences in
the States.”

$R oF araFg T ¢ fF 77 da o
1 HIT FT SFT & | ag A wfafafy

Shri Randhir Singh: State Assem-
blies also, not only Parliament.

st vy fowmd & af FEWE)
mit fawm @ w7 a9t F9 T AT
BT & 7

Mr, Chairman: If you do not allow
him to continue from this side and if
in turn they do not allow you to
continue from that side, the proceed-
ings of the House cannot go on in
this manner. It is below the dignity
of this House. ... (Interruptions). The
hon, Member has based his objections
on certain articles in the Constitution.
Unless he reads them [ cannot for-
mulate my opinion about this. So,
please do not interrupt him. Now,
we will take up the point of order
next time,

ot vy faad : § 31 e @ sy
adt =meaT
Mr. Chalrman: Why not next time?
t o fomg : 99 @ WS @
qIW Y IvqAT |

w1g oA frorg gt el
Shri Surendranath Dwivedy (Ken-
drapsara): Since it has been raised, 1ot
him take a few more minutes and
fnish it....(Interruptions),

ot vy fowd : W @z WTE
W WY #Y YT T awy g ?

1907
(H, A. H. Dis.)

Mr, Chairman: In my own opinion,
without prejudice to either gide, there
is a lot of force in this point of order
and unless we study the point of
order, we cannot decide upon it. I
say thie without prejudice to any
side. We will have time to study
this next time when we taken this yp.

Shri Piloo Mody: He remains on his
legs for three months.

Shri P. Vemkatasubbaiah: Will the
discussion be continued next time?

Mr. Chairman: Yes. You will be
considered to be on your legs; you
will speak next time.

—

17.34 hrs.

STARVATION DEATHS*

Shri Sradhakar Supakar (Sambal-
pur): Mr. Chairman, Arising out of
the answer given on the 30th May,
1967 to starred question No. 152, I
put a supplementary question as
follows:

“Certain deaths on account of
starvation were published in
statements of some ministers, Has
the Government verified whether
the Ministers actually made the
statement or not?”

Shri Annasshib Shinde replied as
follows:

“Ag already mentioned by the
hon. Minister we referred the
statement 1o the wvarious state
Governments but no stage Gov-
ernment has so far submitted any
information which indicates that
there had been deathg due to star-
vation.”

Before that date and after, many
ministers of the different states have
made statements—not merely minis-
ters but also prominent public men
have made statements about starva-
tion deaths. I will be making a refer-

*Half-an-hour discussion.
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